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and has offered to exchange these notes with usable 
notes. The complainant has not so far accepted the 
issuable notes in exchange of the mutilated notes. 

(d) According to Reserve Bank of lndia some 
instances of a few note packets containing some 
notes made up of papers stuck on the left hand 
stiched portion were in circulation had come to their 
notice. Reserve Bank of lndia have issued a press 
release on 18.4.96 informing the public to check 
cur rency  n o t e s  p a c k e t s  r e c e i v e d  i n  t h e  da i l y  
transaction even if they bear banks stamp. As per 
the advise of Reserve Bank of India, Indian Banks' 
Association has also issued circular to all member 
banks detailing the modus-operandi of the miscreants 
and cautioning the operational staff to exercise care 
while accepting the cash. On the basis of complaint 
of t h e  H o n ' b l e  Member ,  Government  h a s  a lso  
requested Reserve Bank of lndia to issue fresh 
instructions to all banks to take adequate steps to 
p reven t  the  i ssu ing  of unusab le  no tes  to  the i r  
customers. 

B e n c h  of BlFR at  Calcut ta  

362. SHRI BASU DEB ACHARIA : Wi l l  the 
Minister of FINANCE b e  pleased to state : 

(a) whether the Government propose to set up a 
B e n c h  of B o a r d  of I n d u s t r i a l  and  F i n a n c i a l  
Reconstruction at Calcutta: and 

(b) if so ,  the details thereof? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)  
No  s u c h  p r o p o s a l  is u n d e r  consideration of 
Government at present 

(b) Does not arise 

Generat ion o f  Employment  Oppor tuni ty  
b y  NABARD 

363.  SHRI PlNAKl MlSRA : Will the Minister of 
FINANCE b e  pleased to state : - 

(a)  whether National Bank for Agriculture and 
Ru.r_al Development has a plan to generate massive 
employment ppportunlty by the turn of the century, 

(b) if so, the details thereof indcatmg the total 
contemplated Investment therern, and 

(c )  the progress made by the NABARD In that 
direction during the last two years, and the amount 
of investrnsnts made therem so far? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) , (a)  
to  (c )  N a t ~ o n a l  Bank  tor A g r ~ c u l t u r e  and  Rura l  
Development (NABARD) has reported that tt has not 
drawn up any specifrc plan for generat~on of massive 
employment opportunltres However, whlle NABARD 
is not c'lrectly involved in generation of employment, 

refinance is provided by It to  banks tor financing 
var ious  agr i cu l tu ra l  and  r u r a l  ac t l v l t i es ,  w h i c h  
provides gainful employment in  rural sector. 

Schemes sanctioned for refinance by  NABARD 
pertain to agriculture and all ied activities such as , 

social forestry, aquaculture, sericulture, mushroom 
cu l t i va t ion  a n d  v a r i o u s  o ther  o c c u p a t i o n s  i n  
t rad i t ional  a reas  l ike dai ry  development ,  sheep  
rearing, piggery, goat rearing, etc. NABARD has 
reported that it has provided an amount of Rs. 7,813 
crores in 1994-95 and Rs. 8,377 crores in 1995-96 
as refinance support for production and investment 
credit under various activities. 

Closure o f  Inst rumentat ion Ltd., Kotn 

364.  SHRI GlRDHARl LAL BHARGAVA : Wil l  
the Minister of INDUSTRY b e  pleased to state : 

(a) whether many units of Instrumentation Ltd. 
particularly in Kota unit are faclng financial strain; 

(b) if so.  the details thereof; and 

( c )  the measures belng taken to remedy the 
situation? 

THE MINISTER OF INDUSRY (SHRI MURASOLI 
MARAN) fa) Yes, Slr. 

(b) The Company is incurrmg losses as 11 is not 
able lo face increasing cornpetlt~on As a result, it IS 

facrng w o r k ~ n g  capital  constraint and difficulty in  
meeting various Irabil it~es. 

( c )  The Company  is a s lck company  under  
reference to BlFR as per provlslons o l  SICA. Non- 
Plan Budgetary support and funds for VRS are being 
provlded to the Company 

B e n c h o r  o f  A l l a h a b r d  H i g h  Cour t  

365 SHRI AMAR PAL SlNGH . 
SHRI SANTOSH KUMAR GANGWAR 

Will the Min is ter  of LAW AND JUSTICE b e  
pleased to state 

(a )  whether the Government propose to set up 
benches of Al lahabad Hlgh Court at Meerut and  
Barellly In accordance with the decision taken by 
the Government of Uttar Pradesh, 

(b) if so, the time by  whlch they are likely to b e  
set,  and 

( c )  11 not, the reaeons therefor? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D. K H A L A P )  : ( a )  to ( c ) .  T h e  Jnswant  S l n g h  
Commldsion recommended the establ ishment of a 
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permanent Bench of the Allahabad Hlgh Court at 
Agra and two clrcult Benches thereof at Nainital 
and Dehradun. The then Chlef Minister of Uttar 
pradesh proposed, In hls letter dated 7.1 1.94, that 
r e c o m m e n d a t i o n s  of t h e  Commiss ion  b e  
'implemented. H e  inter-alia Informed that the Chief 
Justice of Allahabed Hlgh Court dld not agree to 
the proposal. The next Chlef Minister stated in her 
letter dated 5.9.95 that the lssue of establishment 
of a High Court Bench was sensitive and a decision 
in  the matter h a d  to b e  taken  by  the Central  
Government. The State Government were advised 
in December, 1995 that in the absence of a definite 
p r o p o s a l  f r o m  t h e  S t a t e  Government  and  a 
consensus amongst the constituents affected by 
the decision, it was not possible for the Central 
Government to take a decision in the matter. 

[Translation] 

Spec ia l  Fundo for Roado 

366. SHRl RAOHA MOHAN SlNGH 
DR. RAMESH CHAND TOMAR . 
SHRl ANANTH KUMAR 
SHRI DEVl  BUX SlNGH : 

Will the Min~ster  of SURFACE TRANSPORT b e  
pleased to state : 

(a)  whether the Union Government propose to 
se t -up  specla1 funds for the rnalntenance and 
repairs of roads: 

(b) if so ,  the detalls thereof? 

( c )  w h e t h e r  t h e r e  is any p r o p o s a l  under  
anslderatlon of the Government to Issue Tax Free 
toad Bonds on the l ~ n e s  of Ra~lway Bonds, 

(d )  if so ,  the detalls thereof and 11 not,  the 
reasons therefor: and 

(0)  the other steps belng taken to make the 
N a t i o n a l  H i g h w a y  p r o j e c t s  f i nanc ia l l y  more  
attractive and cost effective? 

THE MINISTER OF SURFACE TRANSPORT 
(SHRI T.G. VENKATRAMAN ) (a)  No, Sir. 

(b) Does not arise 

(c) Yes, Sir. 

(d)  lssue of tax free bonds arnountlng about 
Rs.  40  crores by National Highways Authority of 
India has been recently approved 

( 0 )  C e r t a i n  concessions l lke tax hol iday,  
reduction in import duty on equipments, generatlng 
revenue from way.side amen~t ies  and transport 
"gars finally have been announced to make the 
Nat iona l  H l g h w a y  p r o j e c t s  f i nanc ia l l y  more  
attractive and cost effective under Build, Operate 
and Transfer (BOT) Scheme 

[English] 

Expendl tura Pol icy  

367. SHRlMATl GEETA MUKHERJEE 

DR. MURLl MANOHAR JOSH1 : 
SHRl SRIBALLAV PANlGRAHl : 

SHRl KACHARU BHAU RAUT : 

SHRl DATTA MEGHE : 

Wi l l  the Min is ter  of F INANCE b e  p l e a s e d  t o  
state : 

(a) whether a comprehensive expenditure policy 
has since been announced by the Government; 

(b) if so, the salient features thereof; 

( c )  whe ther  some t r a d e  U n i o n s  a n d  o t h e r  
organisations have opposed the austerity measures 
proposed to be implemented by the Government; and 

(d) if so, the details thereof and reaction of the 
Government thereto? 

THE MINISTER OF FINANCE AND MINISTER OF 
CAMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)to 
(d l .  The Government have issued guidlines on  17.6.96 
on expenditure management - f iscal prudence and  
austerity, which intend to achieve, through control of 
growth of expenditure and enhancement of return on  
Government equity in Public Sector Enterprises, an 
annual attrition of Rs. 3000 crores in the expenditure 
budget of the Central Government. The salient features 
of the guidelines include : (I) review and evaluation of 
on-golng programmes and schemes to determine their 
continued relevance; (i i) strict curbmg of dev iat~ons 
from the prescribed budgetary ceilings; (.iii) declaration 
of a minimum dividend of 20% on  equity b,y Public 
Sector enterprises if distributable prof i ts permi t  o r  
minimum dividend pay out of 20°/0 of post-tax profits 
(30°/0 inrespect of Oil, Petroleum, Chemical and other 
infrastructure sectors) : (iv) time and cost over-runs of 
schemes to be strictly avoided; and (v) manpower to 
be reduced to the extent possible. 

Certain apprehensions were expressed in  some 
quarters in so far as the guidelines relale to  wages 
and manpower The Government have since clarified 
that : 

( i )  There would b e  no  ret renchment  of any 
emp loyee  i n  any  C e n t r a l  G o v e r n m e n t  
M ~ n i s t r y ,  Organ isa t ion  o r  Pub l i c  S e c t o r  
Under tak ing The p roposed  reduc t ion  i n  
manpower would b e  achleved through non-  
filling up of vacancies which arise due to 
ret i rement ,  dea th  or th rough  m a n p o w e r  
rationalisatlon measures , 

( i i )  There will be no reduction in  tho wages of 
Government  e m p l o y e e s  b e c a u s e  t h e  


